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DELHI LEGISLATIVE ASSEMBLY

BULLETIN PART -1
(Brief record of proceedings)

( Friday 21 March 2003/ 29 Phalgun 1924
No. 89/0\, :
1 2.00 Question Hour:

PM  Starred Question 41 was asked and replied.

3.00
PM

3.08
PM

3.36
PM

331
PM

3.38
PM

The Chair announced that due to the indisposition of Shri Deep Chand
Bandhu, Minister of Industries, Dr. AK Walia the Minister of Urban
Development would reply to questions pertaining to the Minister of
Industries.

Starred Questions 42 to 47 were asked and replied. Replies to Starred
Questions 48 to 60 and Unstarred Questions 86 to 120 (except 101) were

laid on the Table.

Papers to be laid on the Table:

The Chief Minister, Smt. Sheila Dikshit, laid a copy of the “Third Annual
Report of the Lokayukta for the period 1.12.99 to 31.12.2000 along with
explanatory memeorandum (English Version).

Special Mentions (Under Rule 280): The following Members made
Special Mentions:

Shri Jile Singh Chauhan

Shri Veer Singh

Ch. Mateen Ahmed

Shri Ram Singh Netaji

Shri Tarvinder Singh Marwah

Shri Roop Chand

Shri Sushil Choudhary (Chief Minister intervened)
Shri Naresh Gaur (Minister of Transport intervened)
. Shri Jai Bhagwan Aggarwal

10. Shri Bheeshm Sharma (Chief Minister intervened)
11. Shri Mohan Singh Bisht
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The Chair announced the detention of Shri Ashok Singh, MLA by the
Delhi Police at 1.07 PM

Presentation of Reports: i
1. Shri Charan Singh Kandera presented the First Report of the
General Purposes Committee.

2. Dr. PC Kaushik presented the Sixth Report of the Committee on
Government Assurances.

Adoption of Reports:
1. Shri Mangat Ram Singhal moved the following Motion:
“That this House agrees to the Twelfth Report of the Business Advisory
Committee presented to the House on 20™ March 2003.”
The Motion was put to vote and adopted unanimously.
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2. Shri Mangat Ram Singhal moved the following Motion:
“That this House agrees to the Fourteenth Report of the Committee on
Private Members Bills and Resolutions presented to the House on 20th
March 2003.”
The Motion was put to vote and adopted unanimously.
Motion (Under Rule 107):
Shri Nand Kishore Garg moved the following Motion:
“In accordance with the decision of the Hon’ble Supreme Court and to
perform the duties of an ideal public representative, this House resolves that
all Members of this House should declare for the general public, their
educational, financial and criminal antecedents if any, through the Hon’ble
Speaker every year.”

The Chief Minister replied.
The Motion was put to vote and adopted unanimously.
Private Members Business

1. The Delhi Lokayukta and Uplokayukta (Second Amendment) Bill,
2002: '

The Chief Minister requested the Member in-charge of the Bill, Shn

Mukesh Sharma to withdraw the Bill.

The Bill was withdrawn with the leave of the House.

2 The Delhi Reservation for other Backward Classes in Committees
and Self Employment Schemes Bill, 2002:

The Minister of Social Welfare requested the Member in-charge of the
Bill, Shri Mukesh Sharma to withdraw the Bill.

The Bill was withdrawn with the leave of the House.

House adjourned for tea break.

House reassembled.

3. The Prohibition of Extravagant Expenditure on Marriage Bill, 2002:
The Minister of Development requested the Member in-charge of the
Bill, Smt. Kiran Choudhry to withdraw the Bill.

The Bill was withdrawn with the leave of the House.

House adjourned till 2.00 PM of 24" March 2003.

Siddharath Rao

21* March 2003 Secretary

fr



